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the Adndnizteak ire Tribunalts Act, 1985, Ly the

petiticner vashwant Singh gtat ing there in that by not
complying with the dirzctions of the Tribunal issusid

in OA MNoW7E3./1992 (B552,/90) Jakzad 23.10,19%91 the

T t3 have comndtted oontempt .
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2. We have heard the leamed counsszl for the partiss
and hawve carefully gons through th: rezowis.

« The dirvections of the Tribunzl
parzs 6 of ths aforesaid croler Jdated

ag followss-

5. It is not clsar whether in terins of crder
Taked 10,29,10.,90 (armmexure FE-2), +he applicant had
two ARz which cr..-uﬂd e deszoribed zs '"Soad? incloading

ths last one, out of thres. The applicant 's casz for
C ”er'L promce ion was considered in January, 1290 and the ACRS
‘Tm’ which were relevant for oonziderai ion were for the
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vears ending 21.2.87, 31.3.823 and 313.29. The

ACE, for the year ending 31.3 .27 has esn treated asz adwirse.
If the ACRs for the years ending 31.2 .83 and 31.3.59 ars

in fast good or have a rating higher than 'Gocd?, the
applizant would e entitled oo promok i:~n in t@um SE the
Airections contained in Annsroare R-2. The respondents

are directed ¢ ro-eramine the caze of the applicant

and if he is found 2nticled o prowmction in termg of

the directions containzd in annexure =2, in the ‘

light of the abowe discuszion, thsy may Jgrant

premotion o hin from the date from which he was due,
wxfh 2ll comsegazntial honzfits. The respondsnts

zhall re-consider the czs: of the applizcant within

a pericod of theee months from the: date oF raceipt of a
copy of this ocder.®

In terms of thise dirvecticns, the case of the

(n

applicant was considzred after t=eping in view the
AJRs for the vear =nding on 31.5587, 31.2.28 and
21.2.29 vide amexure -1 dated 5.2,1995 bhut the
applicant waz not aljudged suitzbles for gpromoticn.
The rezpondents hawve tendzred unconditional apology

for £hs delay which has coourred in re-~considering

(]

the applicant '3 —ase f£or promotioh,

Criar
( GOPAL FRISHNA )
VIZCE CHATBRMAN




